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ats abt faut 
FAR, ICTY Var, ATTA 

ara, feats 26 wratt 2074 

. wR, S-1-11-2011-2-974 (14). sees ae aferars, 1915 Get 2 TL 1915) St am 28 at 

STE (1) Be ved wlaaat mr wart Hood gu am eet Afeo & fatto & fee sea at am ae tacts 
fae ] ara Be & dda A ge faa at siferqeet w. (4) ot-1-12-06-2-afa, fatiH 16 THE 2006 HF 
sift we sftefita ae gu, Usa Gar, WagER, Veh aied H fara & fee seit st oF ae tacts 
fie Wt SUG 5.00 dem Hat stad wie fafea Hat @. 

2. Fe Se “neqge usa” A gaa vars at athe a vad erm. 

Fees & Use & A S TM STAIR, 

Tata Hare cet, ovata. 

ae, fers 26 mead 2014 

wm. ot-1-11-2011-2-4a (14). ka & Wiser & epese 348 HW BS (3) H sqecn F, ga fawn st 

after water ot-1-17-2011-2-tra (14), feats 26 ead 2074 ar sit aaa Tete & wiser F UE 

weqgey UST AA A ae STeRIER, 

Tats HAN ae, soatea. 
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Bhopal, the 26th February 2014 

No. F. B-f-41-2011-2-V (14).—In exercise of the powers conferred by sub-section (1) of Section 28 of the 

Madhya Pradesh Excise Act, 1915 (No. If of 1915) and in partial supersession of this department's Notification 

No. (4) B-1-12-06-2-V, dated [6th February, 2006 regarding the import fee on Rectified Spirit used for manufacture 

of Country Spirit, the State Government, hereby prescribes the import fee Rs. 5.00 per bulk litre on Rectified Spirit 

uscd for Manufacture of Country Spirit. 

2. This amendment shall come into force with effect from the date of its publication in the “Madhya Pradesh 

Gazette’’. 

By order and in the name of the Governor of Madhya Pradesh, 

RAVINDRA KUMAR CHOUDHARY, Dy. Secy. 
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